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HIGH COURT OF DELHI AT NEW DELH!

Isqqs/x
No. R&D/ PSA/ DHC

Dated llglop_qz:l

ADDENDUM

In continuation of Circular No 14013/X/R&D/PSA/DHC dated 16.09.2021 whereby
conventional mode of physical delivery of Notices/ Summons/Dak had been directed to
be restored w.e.f. 20.09.2021, it is hereby informed to all concerned that the said
Circular stands amended to the effect that the physical delivery of Notices/ Summons/

Dak would be done only in the cases wherever there is a specific order to that effect by

il the Hon'ble Court or where the advocates/litigants concerned insists on the physical
delivery instead of electronic delivery. In such eventuality, it shall be mandatory for the
concerned advocate/ litigant to furnish sufficient number of hard copies of the petition/

4 application etc along with the process fee within time.

Further, the practice of service of notices/ summons/Dak through electronic mode
would remaiﬁ in force in terms of earlier Circular No. 488/PSA/R&D/DHC dated

i 03.05.2021. ~

) {Xrishan Kumar Sharma )
REGISTRAR (PSA & R&D)

15996 ‘o lbooz/X A
Endorsement No. /R&D/ PSA/ DHC Dated N Z [of2 02.1

Copy forwarded for information to :”

1. Joint Registrar-cum-secretary to Hon’ble the Chief Justice

: 2. Private Secretaries to Hon'’ble Judges
i' 3. Joint Registrar-cum-PA to Registrar General

4. All Registrars/ OSDs/ Coordinator, DIAC

A 5. All Principal District & Sessions Judge
| . PA to Registrar (IT) for uploading this circular on the website and intranet of this
] court. |
A 7. All AO(J)s of Judicial Branches.

Mepna Bhorel WYy
(Meena Bhardwaj )
J.R. (PSA & R&D)
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